Papers Laid SRAVANA 17, 1899 (SAKA)

(r) A each of the follown
i e e L]
under sub-secuon (1) of section
619A vfthe Compamcs Act, 1956 —

(1) Review by the Government on the
working of the Karnataka Agro

Industries Cu-g:nnnn Lamuted,
Bangalore, for the year 1974 75

{u) Annual Report of the Karnataka
Agro Industries Corporation L
mited Bangalore for the r
1974-75 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon

f2) A sw:tmenttfllmd: and Euhfsh
8 or

delay in laying the above papers

[Placed w hbrary Sec N> 1T 975/77]

(3) A copy of the Rice and Paddy
(Southurn Zone) Movement C n
trol (Amendment) Order 1977
sumch and Fnglish verss ins) pub
ished 1n Notilication N3 50
2390 1n Gazette of Indin dated
the 3oth July 1977 undir sub
section (6) of secun 3 of the
Essential Commodities Act 1955

[Placed in library See N 1T 976/17]

SHRI HARI VISHNU KAMA1H
{Hoshangabad) I will take up all these
together In regard to item (3) mn the
last part «f 1t 1t has buen smd
statementsshowing rewonsf rdudw
The House has g t used t thys sub item
‘Reasons for delav® It hus been a duly
feature during the wh le sess: n practs
cally I would hke to request you to
give adirectivet the Parhamentary
murtee onthe Papers Laid on the Iable,
and fthey mﬂmﬁ‘be war:dfﬂt‘
summon or invite former Mimster of the

Government, because the delay
g:l been due to rerussness n the part
of the predecessor Government
Therefore, the comm rtee should have
powers to invite th;xmm%ﬂ oht; the b;::;-
vlous government might have
responsible for this delay and your kind
directive 1n this regard will be helpful

In Item No 3, you will kindly see that
sub-jtem (1 to corrections 1n Sche-
dule IV oE Delimitation of Parhiamen-
tary and Assembly Constituencies Order

g
2
g
:
&
:

With regard to sub-item (32.—]'“
Commussions Report, I believe the Law
13s100% term Or tenure is comifig
toanend Iwould like the Law Minster
to tell us whether there would be a new
Law Comr misuon or will the present one
be re-consileted I would like to have an
avsurance fgpom the Minister that the
Chaitman of the Law Co>mmission Justice
a}ném oy m\:;lo used to -atoutly
e the inte emergency with a
Zeal worthy of a better cause would o,
berc appointed and he should be repl

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFA (SHRI
SHAN ITBHUSHAN) So far as the
Law Commussionis concerned 1

MR SPLAKER
dibate
Table

NoTIFICA1I0ON  UNDFR REPRESENTATION
OF THF PEOPIF Ac1 Sixmy THIRD AND
S1¥ry FouRTH RLPORTS 01 LAW COVMIS-
SION AND DRAFT ORDER UNDFR CoM
PANIFS ACT r« NSIC Lt

THE MINISTFR OF 1 AW JUSTICE
AND COMPANY AFKFAIRS (SHR1
SHANTI BIIUSHAN) I beg, to lay
on the 7able —

It cannot be a
You please lay your paper on the

(1) A copy of Notification No § O g61
(P) (Hamdy and Fnglish versions)
published 1n Gasntte of Inda
dated the 15th July, 1977 under
sub section (2) of scets n g of the
Reprusentation of the Pecple Act
1950 making certain correct on in
Schedule of the Delimitation
of Purhamentary and As emblsy
Constituenctes Order 1976 1n
respect of the State of Assam
[Placed n hibrary Ses No LT-

977177)

(2) (1) A copy of the Sixty Third Re-
port (Hindi and I nglish versions)
Taw Cymm ssien on the

Interest Act 1839

(u) A statement (Hindi and Cnglish
versions) showing rcasuns for hay-
ing the abive Report

(30) A copy of the Sixty Fourth
rt (Hindi and English aer-

s10n8) of the Law Commussion on
the Suppression of Immoral Ty
ffic 1n Women and Girls Act mr

(u) A statement (Hindi and sh
versions) show: ng reasons for delay
in laying the above Report

[Placed n library SeeNo LT-97§!77)

A of Draft Order No ~ 33/56
(O”EE I (ﬂwmmar?%
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sions) to be 1.sued under sub-
Eecuon (4 gt 1cmo2 81 of the

1es Act, 1956, ing
ot A 1930 S
uif-m to cmvemon{ . 111’1;0“{ m,ty
share capital part of loa 8
Nauomr Small Industries Cor-
poration Limited under sub-
tection (6) of section 81 of the
said Act [Placed sn hbrary See
No LT-979(77

CERTIFIFD ACCOUNTS AND AUDIT RFPORT
OF INDIAN INSIITINE OF TFCHNOLOGY
KANPUR, TOR 1974 75 AND STATEMEN1S

THE MINISTFR OT' PARI TAMFN-
TARY AFFAIRS AND LABOUR(SHRI
RAVINDRA VARMA) On behalf of
Di Piatsp Chandra  Chunder, [ hegto
lay on the Table—

(1) A copy of the Certifiud Accounts
of the Indian Instirute of Iechno-
logy, Kanpur for the year 1974-75
along with the Audit Report there -
on under sub scenion (4) of see
tion 23 of the Institutes of Tech
mlogy Act 1961

(2) A ~tatement (Il ndi and English
ver 1on Jonplaining the reasons for
not  laying  simultancously the
Hindi ve ~1¢n of the above paper

(3 A statemuent (Hindh and FPoglhish
version Jshowing reasons i« r deley
in laying the paper mentioned at
1t m(1y [Placed tn hbrarv  Sec
No LT-g80/77]

NOTIFICATION UNDLR INDIAN RAILWAYS
Acr

SHRI RAVINDRA VARMA On
behalf of the Miister ot Railway (Skn
Madhu _Dandan ate), beg to lay
on the Tible a copy of Nnuﬂmtn nN
50 2162 (Hindr and Faghsh versions)
published 1n Gazerte of Inda dated the
23rd July, 1977 1ssued under sub- cction
(2) of section 56(R) of the Indian Rail-
ways Act, 1890 [Placed i hibrary See
No LT-981/77)

TBA (AMFNDMENT) RULES 1977 AND
REVIEW AND ANNUAL Rrrort oF TEA
TRADING CORPORATION OF INDIA LTD

THE MINISTER OF COMMFRCE

AND CIVIL SUPPLIES AND CO-
OPERATION CSHRI MOHAN DH&-

RIA) I beg tolay onthe Table—

(1) A copy of the Tea (Amendment

) Rules, 1977 (Hind1 and English
\mmmm%t published 1n Notfication
No GSR 921 in Gazette of Indu

th June, 1977, under

lub-aec:mn ) of section
.’,;'en Act, lgi.‘l 3 (Placed 1n Lmry
N

L3
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(2) A copy each of the following
(Hindi and English wer om)
under sub-section (1) of section
619A of the Companies Act, 1956 —

(1) Review by the Government on
the working of the Tea Trading
Corporation of India Limited,
Calcutta, for the year 1975-76

(1) Annual Report of the T1ea Tradi
Corporation, of India Limated,
Calcutta, for the year 1915-76
along with the Audited Accunts,

and the ¢ymments of the Comp
troller and Auditor General theie-
m [Placedinlibrary SeeN LT-
983 771

ANNtAr RLPOFTS OF RUBBLR TFOARD
AND CaARDAMOM BOAID FOR 1 ¢ 5 6

-

SIIRIMOHAN DIIARIA I beg tolay

(1) Avopyofth A mual Report (Hinds
and Faglish ve Si0ns) ¢n the acti-
vitie of the Rubber Board for the
vear 1975 76 [Plico 1w il rary See
N+ LT 984 77]

(2) A oopy of the Annual Report (111
I ngh hver won )onthe work
g of the Cardimom  Boar i
C chin for the jear 1975 76
[Plicd i hbrary See N LT obs/

—
]

RrPorTs UNDFR ARTFILIF T§1 OF THE
CONSTIIL 110N AND NOTINICATION LN=-
pER CInimal IACIsis AND SALT ACT

THI MINISTER OF FINANCE AND
REVENUL AND BANKING (SHRI
'!I!. bIM PATFL) T beg to lay on the
al
(1) A copy cach of the following
Reports (Hinds and Lnglish ver-
sions) under article 151 of the
ConsLitutione—

(1) Report of the Comptroller and
Auditor (seneral of India for the

11 Repori of the Compzmller and

w uditor Gen~ &l of India for the
vu.r 1977==Urlor Government
(Commercial)—Part I—Introduc-
tion [Placed in hbrary, See No
LT-987/77).

(2) A oop{lof the Central Excise (Bigh-
teenth Amerdment) Rules, 1977
(Hind) and English version. )gﬂr
Inshed in Nouification No, GSR
1008 in Gazette of lnd:q dated the

a% y 1977, under sub-section
scmon 3.8 of the Central

lf::ﬁ nh&m Su No LT%I



